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Bhopal, the 12th February 2020

No. F-B-1-25-2020-2-V(26).—In exercise of the powers conferred by sub-section (1) and clauses (d), (e), (f),
(g) and (h) of sub-section (2) of Section 62 of the Madhya Pradesh Excise Act, 1915 (No. II of 1915), the State
Government hereby makes the following further amendments in the Madhya Pradesh Foreign Liquor Rules, 1996,
namely :— '

AMENDMENTS
In th§: said rules,—
1. In sub-rule (1) of Rule 8 :
(i) For clause (k-1), following clause shall be substi:culed, namely :—

"(k-1)-FL. 10A (Outside manufacturer's central godwon licence)

This licence shall be granted to a licensee holding an appropriate licence for the manufacture of
foreign liquor outside Madhya Pradesh. This licence may be granted at such places in the
state where Foreign Liquor Warehouse is situated. Such licence may be granted for one or
more said places. The licensee shall be permitted to import/stock without payment of duty
only those labels of foreign liquor that are being manufactured outside Madhya Pradesh under
an appropriate licence and which are registered with the Excise Commissioner, Madhya
Pradesh under Rule 9. Licensee shall sell his stock without payment of duty to an F. L.-6
licensee or may transfer/transport it to 'foreign liquor warehouse' for being stored therein.”
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(ii) For clause (k-2), following clause shall be substituted, namely :—
"(k-2)-FL. 10B. (Central Godown licence for imported Foreign Liquor Bottled in Origin)

This licence shall be granted to a manufacturer or custom duty bonded warehouse licensee or carrying
and forwarding. agent of the manufacturer in India of foreign liquor manufactured outside
India. This licence may be granted at such places in the state where Foreign Liquor
Warchouse is situated. The licensee shall be permitted to import/stock Imported Foreign
Liquor Bottled origin without payment of duty only those labels of Foreign liquor that are
being manufactured outside India i. e. imported foreign liquor Bottled in Origin (inclusive
of wine and beer) which are registered with the Excise Commissioner, Madhya Pradesh under
Rule 9. Licensee shall sell his stock without payment of duty to F. L. 6 Licensee or may
transfer/transport it to foreign liquor warehouse for being stored therein.”

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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